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Delay in investigation into the liquidation 
case against M/s. Globe Finance (P) Ltd. 

878. SHRIMATI PREMILABAI DAJI-
SAHEB CHAVAN: Will the Minister of 
LAW, JUSTICE AND COMPANY AF-
FAIRS be pleased to state: 

(a) whether it is a fact that the Official 
Liquidator has been investigating the Li 
quidation case against M/s. Globe Fin 
ance  (P)   Ltd.   for the last 24 years; 

(b) whether it is a fact that Official 
Liquidator had invited proof of claims 
from Depositors on Non-Judicial Paper 
of  Rs.   2/-  in   1980: 

(c) if so, why the claims of depositors 
have not been settled for snch a long period; 

(d) whether it is a fact that there are about 
10,000 claimants in the above liquidated 
company; 

(e) if so; what is the total claim oi 
individual claimants and the total assets and 
other available resources of the company 
from which the claims are to be settled;   and 

(f) what action Government propose 
to take to streamline the functionin of the 
office of Official Liquidator to settle old 
claims? | 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGANNATH KAUSHAL); (a) Perhaps the 
Hon'ble Member has in view M/s. Globe 
Financiers (P) Limite^ whicii was put into 
liquidation by winding up order dated 17-1-
1969 of the Delhi High Coun. 

(b) Yes,   Sir. 

(c) and (d) In all 960 claims were re-
ceived by the Official Liquidator, out of 
which 877 claims have already been settled. 
The remaining 83 claims are in the   process  
of  settlement. 

In respect of claims pending settlement, 
certain discrepancies were noticed in the 
amounts   claimed      and   in   the   amounts. 

shown as duc in the books of accounts of the 
company. The delay in settlement of these 
claims has occurred because of the 
discrepancies  as   aforesaid. 

(e) The total amount claimed by the 
creditors of the company is approximately Rs. 
39.33 lakhs. The total amount so far realised 
by the Official Liquidator out of the assets of 
the company is about  Rs.   5.70  lakhs. 

(f) The liquidation proceedings of 
companies, which are wound up by the Court, 
are conducted under the directions, control 
and superintendence of the High Court, in 
accordance with the provisions of the 
Companies Act and the procedure laid down 
in the Compa (Court) Rules, 1959, framed 
thereunder by the Supreme Court of India. 
The procedure laid down as aforesaid is being 
followed by the Official Liquidator for 
expeditious settlement of claims. 

Public   Call   Office    Connections    in 
Paharganj, Nabi Karim areas 

879. SHRIMATI PREMILABAI DA-
JISAHEB CHAVAN: Will the Ministe! of 
COMMUNICATIONS be pleased to state; 

(a) whether it is a fact that Delhi Tele-
phones have been providing temporary casual 
and public call office connections; 

(b) if so, what is the detailed procedure 
for application for connections conditions, 
charges and duration of above connections 
category-wise; 

(c) whether it is a fact that about 50 public 
call office connections are functioning in 
Pahargand, Nabi Karim and Basti Yog Maya 
ureas in Delhi and whether all these public 
call office are out of order for the last three 
years, if so. what are the reasons therefor: 

 

(d) what are the names and addresses of 
persons in whose names these public call  
offices  have   been installed: 

(e) whether  is a fact that the subscribers 
of public call offices mentioned in (c) above 
areas have got these connections transferred 
in their names individually; and 
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(f) it so, whether the existing rules permit 
such  transfers? 

IHE DEPUTY MINISTER IN THE 
MINISTRV OF COMMUNICATIONS 
(SHRI VIJAY N. PATIL)- (a) Ye», Sir. 

(b) Details are given in Statement-I 
which is laid on the Table of the House. 

(c) Yes, Sir. There are 94 Public Call 
Offices working in these areas. All these 
P.C.Os. have been found to be working 
properly. 

(d) The names and addresses of persons 
in whose names these P.C.Os. 'have been 
installed are given in Statement-II which is 
laid on the Table of the House 

(e) and (f) No, Sir. Transfer of Public 
Call office connections in the name of 
individuals is not permissible. All the P.C.Os, 
mentioned in reply part (d) are working in the 
names in which  they  were sanctioned. 

Statement—I 

Procedure fcr Applications Conditions, 
Charges and Duration for Temporary, 
Casual and Public Call Office Connections. 

(i)   Temporary   Telephone   Connections' 

Application, for temporary telephone 
connections can be made to the concerned 
Area Manager at the General Manager Delhi 
Telephones on a plain paper stating the 
grounds for the requirements alongwith 
adequate proof, in support like medical 
certificate etc. A temporary tel-phone 
connection can be sanctioned subject to the 
technical feasibility and availability of 
exchange capacity. Temporary telephone 
connections are sanctioned for a period of 
more than 3 months which may be. extended 
upto 4 years. 

The rent of the temporary telphone 
connection is 1-1/2 times of  the normal rent 
for a permanent telephone connection during 
the first 6 months and double the normal rent 
for a  period beyond    6 

months. Besides this, a security deposit of Rs. 
1500 and installation charges of Rs.   300 are 
also levied. 

(ii)   Casual  Telephone   Connections: 

Applications for casual telephone con-
nections can be made to the concerned Area 
Manager of Delhi Telephones District stating 
the occasion for which the connection is 
required. This can be sanctioned for a period 
upto a maximum of 60 days. 

The  charges are given as  below:— 
 

Duration Rent 

 Rs. 

 90 

11—30 days    - .        .        180 
31—60 days    . 270 

Besides this Rs. 500 as security deposit and 
Rs. 150 as installation charges are also  
payable. 

(iii)  Public Call Offices: 

An application for Public Telephone 
connection can be made to the cancerned Area 
Manager or General Manager of Delhi 
Telephones. The Public Telephone will be 
sanctioned subject to feasibility and 
suitability. A security deposit of Rs. 500/- 
towards safe custody of the instrument and the 
call charges payable by the hirer is to be 
deposited. A minimum monthly revenue of 
Rs. 100/- is to be guaranteed by the hirer in 
case' of private PCO with coin collection box 
with (CCB) instrument and Rs. 200/- in case 
of attended type P.C.O with ordinary 
telephone instrument. 
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Export of Man Power to Gulf and other 
countries 

880. SHRIMATI PREMILABAI DA-
JISAHEB CHAVAN: Will t'ne Minister of   
LABOUR   AND   REHABILITATION 
be  pleased  to  slate: 

(a) whether it is a fact that his Ministry 
had invited applications from individuals and 
groups in January 1984 for issue of licences 
to regulate the export of man power to the 
Gulf and other countries; 

(b) what is the number of applicants who 
have applied by the target date with the 
criterion laid down for issue of li-cences and 
what is the amount of fee to be paid  by  the  
licences on selection; 

(c) whether individuals or groups already 
in the business will be given preference over 
the new entrants in the field; 

(d) whether it is a fact that registration 
licences have not been granted to any of the 
registered  applicants so far;  and 

(e) if so, by when the licences are likely  
to be  issued? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMAVIR):  
(a) Yes, Sir. 

(b) There is no target date for applying for 
registration under the Emigration Act,   1983.   
Only   those  recruiting   agents 

who were in business prior to the enforcement 
of the Emigration Act, 1983 were given 30 
days to apply for the certificate of registration. 
So far, 1619 applications have been received 
upto 4th May, 1984. Application fee of Rs. 
100 is required to be paid alongwith each ap-
plication. No fee is to be paid by the licencees 
on selection. However, security deposit 
equivalent to an air fare in economy class has 
to be deposited by individual emigrants at the 
time of granting emigration clearance. The 
eligible recruiting agents have been asked to 
furnish a Bank Guarantee as per the following 
scale  

Rs.  in 
Lakh": 

(i)  minimum upto 100 I 

(ii)    101 to 6oo 3 
(iii) 6o1 to 7000 4 

(vi)     1001   and above 5 

(d) and (e) No, Sir. 134 certificates of 
registration have so far been issued to the 
recruiting agents. 

 

 


